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interests over there. Thig was pub-
lished in all the newspapers, that the
property which was there was con-
fiscated during the time of emergency.
I would like to know from the hon.
Minister whether he has got any
assessment made as to what were the
amounts and what was the cost of
the property which was confiscated by
Pakistan.

Shri Swaran Singh: That is a ques-
tion not connected with these persons,
but on that issue I have already made
a statement that the Pakistan Govern-
ment has taken action under the
Enemy Property Act to take into
custody property, both movable and
immovable, belonging to Indian
nationals and corporate bodies, and
that restriction still continues.
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Wage Board for Cantonment Board
Empiloyees

+ *923. Shri P.+ C. Borooah:

. Shri M. L. Dwivedi:
Shri Bhagwat Jbha Asad:
Shri Snbodh Hansda:
Shri 8. C. Samanta:
Shri Yashpal Singh:
8hri A. N. Vidyalankar:

Will the Minister of Defemce be
pleased to state:

(a) whether the All-India Canton-
ment Board Employees’ Federation at
its  seventh  annual  conference
demanded the appointment of a wage
board for cantonment employees;
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(b) if so, whether they haws also
demanded an immediate 25 per cent
ad hoc increase in wages; and

(¢) if so, Government’s decision ¢n
these demands?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) Yes, Sir.

(b) Yes, Sir.

(¢) The matters are under the con-
sideration of Government.

8Shri P. €. Borooah: May I know
when their present pay and allow-
ances and pension benefits were las!
considered and is there any provision
under the rule to revise these rates
to neutralise the rising prices, and are
the present rates quite sufficient?

Shri A. M. Thomas: This National
Tribunal was constituted in 1958 and
the award was given in 1860, and it
was brought into effect also from 1st
April, 1959. The award has been in
force till 2nd April, 1963, and those
terms are still being continued to be
in force.

Shri P. C. Boroosh: Muy I know
whether the All-India Cantonments
Board Employecs’ Federation in their
last meeting have pledged to boost
production and wage a8 war aguinst
anti-national and unsocial elements in
this country, and in the circymstnces,
may | know whether revision of their
scales of pay, etc., is going to be con-
sidered, especially when they are of
the same category as the Kanpur
Cantonment Board employees?

Shri A. M. Thomas: Because our
own citizens h to be loyees
and arc patriotic, they should not
expect any financial benefit because
they are patriotic.

Mr. Speaker: This Hall is so con-
structad that all Members can hear
a Member speaking only if he keeps
his face towards the Speaker.

8hri A. M. Thomas: The hon. mem-
ber said that the award was in force
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till 1063. I have already said that the
terms are still in force. The question
whether there should be another
tribunal or wage board or anything
like that is under consideration,

Shri P. C. Boroogsh: My second
question has not been answered, whe-
ther they have pledged to boost pro-
duction and other things.

Shri A. M. Thomas: They have done
as other employees.
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Shri A. M. Thomas: This tribunal
about which reference has been made
have based their conclusions mainly
on the basis of salary scales obtaining
in the neighbouring municipalities.
Mainly on that basis the award of
that tribunal has been given. They
have now asked for the appointment
of another tribunal, which, as 1 said,
is being considered. In fact, talks
have also been conducted at the
secretariat stage. The hon. Defence
Minister will also be meeting the
representatives of the Federation
regarding this.

Shri M. L. Dwivedi: By what time
will this ideration be leted?

Shri A. M. Thomas: In fact, the
Minister should have met them on the
18th of last month. But it wag in-
convenient for Shri Vidyalankar, who
happens to be the President of the
Federation, to come for discussions.
There will be discussions in the near
future.
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Shri A, M. Thomas: It is true that
there has been increase in the cost
of living and other expenses. That is
why this matter is being considered
de novo, The salary scales of the
cantonment employees should have
some relationship with the salary
scales existing in the municipalities of
the various States. ‘A suggestion has
been made that, that may be gone into.
If any increase has to be made to
make it on a par with the salary scales
in the municipalities, that has to be
done. These things have to be dis-
cussed with the representatives of the
Federation.

Shri 8. C. Samanta: May 1 know
whether the 1959 tribunal increased
the salary in the form of DA only?

Shri A. M. Thomas: There has been
a general improvement in the emolu-
ments as a whole.
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Shri A, M. Thomas: I have already
said that this ig being considered and
suitable decisions would be taken. In
this matter, we cannot compare it
with the salaries and scales of Cen-
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tral Government employees. Of
course, that also would incidentally
be taken into consideration. Persons
doing g similar job are the persons
employed by the municipalitieg in the
various  States. Therefore, there
should be some relation between the
salary scales of the cantonment em-
ployess and the employees in the
various municipalities.

Shri 8. M. Banerjee: Is the hon.
minister aware that all the rules and
regulations governing the service con-
ditions in the matter of disciplinary
action, etc, which are applicable to
defence employees are applicable to
the cantonment board employees also?
They get the disadvantages but not
the advantages of the defence em-
ployees. What steps do government
contemplate to take to remove this
discrimination and bring them on a
par with the defence employees for
all purposes?

Shri A, M. Thomas: In the first
place, they cannot be classified as
Central Government defence em-
ployees. They are employees of the
cantonment board. Of course, certain
rules of service applicable to the Cen-
tral Government employees are also
applicable to them. But tuat does not
mean. that the same conditions of
service should also be made appli-
cable to them.

Shrimati Akkamma Devi: The Can-
tonment Act of 1924 framed for the
convenience of the British people
still continues, after 18 years of inde-
pendence, causing serious problems
not only to the employees but to the
civilian population. May I know
whether Government will amend this
Act suitably to help them?

Shri A. M. Thomas: This is a
general question which is being con-
sidered. Now, with regard to the
amenities of persons residing within
the limits of Cantonment Boards, we
are making ad hoc grants according
to the requirements of various Can-
tonment Boards. Apart from that, as
questions arise, we consider them on
their merits. We are also not quite
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satisfied with all the conditions that

are obtaining in the various Canton-
ment Boards.

Shri A. V. Raghavan: May I know
whether it is a fact that the salary
scales of these employees vary from
State to State; if so, whether Govern-
ment will make the Central scales
applicable to these employees?

Shri A. M. Thomas: I have already
stated that it may not be possible to
bring it on a par with the Central
scales. I have said that the tribunal
which has gone into this question has
taken into account, broadly, the scales.
of pay applicable to similar categories
in the neighbouring,
municipalities.

Recall of Pak. Inflitrators

*925, Shri 8. M. Banerjee: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether it is a fact that Pakis-
tan has refused to recall the infiltra-
tors;

(b) if so, whether this matter has
been referred to the U.N. Security
Council; and

(¢) if so, with what results?

The Minister of External Affairs
(Shri Swaran Singh): (a) As I in-
formed the House on February 21,
1966, we have definite information
that Pakistan called upon the infll-
tratorg to return.

(b) and (c). Do not arise.

8hri 8. M. Banerjee: I want to know
whether the atiention of the hon.
Minister has been drawn to a Press
news in the Times of India and other
papers that recently some saboteurs
have been sent to Kashmir Valley by
Pakistan, including some armed in-
flltrators. I want to know whether
there is any truth in this news; if so,
may I know the steps taken by the
Government in this matter?





